IN THE CENTRAL ADMINISTRATIVE TR IBUNAL ; HYDERASBAD BENG
¢ HYDERABAD

0.A.No, 471/96 . . Date of Ordex
BETWEEN 3

1, B.Hari Singh

2, D.Ramasvamy

3. K.dMura lidhar Rao

4, B.Ramesh

5. K.Gaurishankar

6. C.Sangareddy |

7. B.H.V.P;Raju

8. P.Ravi .. Applica

AND

1., The Ordnancé Factory Board,
10-A, A uckland Road, Calcutta

represented by the Director General,
of Ordnanqe Factorges,

2, The General Mnager,
Ordnance Factory Project,

Eddumailaram,

Dists Medaj, . «o Respond
Counsel for the Applicants ' oo MC PN
Counsel for the Respondents ' .s Mr, N,R
CORAM 3

[

HON *BIE SHRI K, RANGARAJAN : MEMBER (ADM{,)
HON 'BLE SHRI B,.S, JAI PARAMESHWAR ; MEFBER (JUBL,)

ORDER

X As per Hon'ble Shri R.Rangarajan, Member {Admn,) X

Y,
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: 24,8,98

nts,

ents,

veenl Rao

Devraj
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Mr,P.Naveen Réo, learned counsel for the applicants

and Mr.N.R.Devraj, leamed standing counsel for the regpondents,

2. There are eight applicants in this OA, They prgy for -

‘fixing their grade as Draughtsman Gr-III given to the CPWD

e oo . o
- - - 44 AR S el A

f +ha

office memorandum No, F, 5(59)~E I1I/82, dated 13,3,84 fA-1),

3. The applicants were recruited as Tracers iniEiaLly.

-

Their éducational qualification, date of appointment ag
and date of promotion are given in page-2 of the reply)

applicant No,1 joined as a Tracer on 13,%,90 and appli

joined as Draughtsman on 18.4,94. Applicants 2, 3, 4,

Tracer

The

Cant No,B

5 joined

as Tracers against the dates entered in page~2 of the [reply.

Applicants 6 and 7 haé joined as Blue Printer initially and

vere prompted as Tracer as per the dates irdicated in [the reply,

4, 0.,A.140/92 which was disposed of by this Tribunal on

23.6,93 had held that the Draughtsman who had joined garlier

to the promulgation of SRf14 E and came into effect from 4,.5,89

should be placed in the scale of pay of %,425-700 equivalent

to the sScale of pay of Draughtsman Gr-II in the CFdD,

S5 The learned counsel for the applicant fairly submitted

that the above stipulation will hold good for Draughtfman also

who are the applicénts herein and those Tracers why afe appointed

. in Orxdnance Factory are eligible to be given the aCcla

of $.330-560 in accordance with the notification dated

of "pay
13.3.84,

Those who are appointed after the SRO 14E came into elffect i.e.

Wee,f, 4,5.89 they are not entitled for the scale of [pay of

Rs, 330-560 and they will be governed by the recruitment

ruleﬁ Arn

SRO 14E, EHence the applicants 1 amd 8 are not eligifle for the

—
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reliefs asked for in this CA, Only applicants 2 to 7 gre

eligible to the relief in this OA,

In view of the abgve

suobmission the OA is regtricted to the applicants 2 tp 7 in
this OA,
6. This OA is filed praying for a declaration that the

applicants 2 to 7 are entitled for the scale of pay ©

560 which is revised t0O Rrs,1200-2040 as ordered in ON

£ Rse330-

Hated

13,3.84 and as held by the Hon'ble Supreme Court of India

in their judgegent dated 20,7.95 in C.A.No, 1433/86 &
from the date of their appointment as Tracers and for
questial direction to the respondents to fix their pa
said scale in the Tracers scale and in the Draughtsma
in the scale of pay of £5.1400-2300 from the date of t

promotion with all consequential benefits,

7 The main contention of the applicant is that %

nd batch
a conse-
vy in the
n grade

heir

he

Tracers appointed in Ordnance Factory should be treated as

equdvalent to Draughtsman Gr-III of CPD and hence t*ey are

entitled the scale of pay of %.330—560 from the day they were

appointed as Tracers in Ondnance Factory instead of the scale

of pay of Rs.260-400,

8. For the above contention the applicant relies
judgement of the Supreme Court in C.A,1433/95 ( Uniox

and Others Vs, Shri DRebashis Kar and others) dated 2J

on the
1 of India

De7 495

them

enclosed as A-7 to the OA, The relevant parzgraph on which he
tloan ) .
baseF bé#s contention reads as follows :-
"In this context, it would be relevant to menkion

that as per the pay scales fixed on the basik of-

report of the First Pay CommisSsion of 1947 t
was no diffeXence in the pay scales of Dra{?

here
ntsmen

and Tracers on t&g Brdnance Factories and thle pay

scales of Draughtsmen and Tracers in C.P.UW.Df

Senior Draughtsman in the Ordnance Factor ies

and

%//DaughtSman in the C.P,W.D. were placed in the pay
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scale of ks,150-225 Draughtsman in the Ordnance -
Eactofies and Assistant Draughtsman in CPWD were
placed in the scale of gs,100-185 and Tracers in
Qrdnance Factories as well as in C,P,W.,D, were
placed in the scale of Rs.60-150, On the basis o
the report of the Second Pay Commission in 1959
there was a slight modification in the pay scale
of Senior Draughtsman in Ordnance Factories,

f

Tracers in the Ordnance Factories and C.P.BH,D. were

placed in the same pay scale of £,110-200 and
Draughtsmen in Ordnance Factories and Assistant
Draughtsmen C,P,H,D, were placed in the same pay
scale of Rrs,150-240,
Factories were placed in the pay sScale of &s,205~
while Draughtsmen in C,P.W,D, were placed in the
scale of Rrs,180~380, By notification dated Septe
1, 1965, there was change in the designation of
of drawing office staff in C.P.W.D. and Draughts
designated as Drayghtsman Grade I, Assistant Drg
was designated as Draughtsman Grade II and Tracse
designated as Draughtsman Grade III, Thereaftel
basis of the report of the Third Pay Commission
Tracer in the Ordnance Factories and Draughtsmern
in CPUD were placed in the same pay Scale of Rs.2
Draughtsmen fn Orxdnance Factories and Draughtsmg
in CPWD were placed in the Same pay sScale of Rs,p
and.Senior Draughtsmen in Ordnance Factories ang
Draughtsmen Grade I in CPWD were placed in the &
scale of Rs.425-700, This would show that Trace
Ordnance Factories has all along been treated ag

Senior Draughtsmen in Ordnance

P80

BRY

e ©
rosts

man was
ughtsman
r wvas

on the
in 1973,
Grade III
60-430,

n Grade Il
36-560

the
ame pay

r in

equivalenﬁ

to Tracer/Draughtsmen Grade III in @B and Drlughtsman in
Ordnance Factories has all along been treated s equivelent

to Assistant Draughtsman/Draughtsman Grade II in CRID, As

a result of the revision of pay scales in CF
pasis of the Award of the Board of Arbitration,

on the
the pay

-4k -

scale of Draughtsman Grade III was revised to g, 330-560,
while that of Draughtsman Grade II was revised [tO R5.425~

- 700 and of similar revision of pay scale to Brgughtsmen in
Ordnance Factories would result in their being|down-graded
to the level of Tracer/Draughtsman Grade III ip CPD, Office
Femorandum dated March 13, 1984 cannot, in our

construed as having such an effect,®

I [l//

opinion, be
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9, The learned counsel for the respondents submitted|that

A,

‘it is not knogn whether had-a decision haslt.aken in regapd to

the fixation of pay as prayed above' in view of the $udgefpent of the
Supreme Court, Hence it iS necessary that the issue shopld be
left to the depart;ment first to_decide the issue after gping
through the Apex Court judgement in the CA referred to above

and take a final decision in accqrdancé with the law, If a

final decision is taken Lif on that premise the applicantls 2 to 7
are entitled for ény arrears they will be governed by tHe direction
given in OA,140/92 decided on 23,6423 g;"this Tribunal jenc losed

as Annexure-3 to the reply.

10, In view of the above R-1 is directed to decide the issue
on the basis of the Apex Court judgement expeditiously in the
case of applicants 2 to 7 but in any case witﬁin 3 m'onthghfrom
the date of réceipt of a copy of the judgement, In Casg¢ the
applicants are denied ef the relief then a detailed spegking

orddr should be issued to them in this connection,
11, The OA is ordered accordingly, No costs,
s fro—1"Z
o JAT] ARAl\ﬁa..emAR ) { R ,RANGARATJAN )
m%egqg{Jud  Merber {(Adm.)

Dated

: 24 th August, 1968

{ Dictated in Open Court ) ﬁwﬁ
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04.471/96

Copy toi-

1. Tha Diracter Ganeral, Ordnance Factory Beard, 10-4, Auchland

Read, Calcutta.

7, Ths Gasneral Manager, ordnance FacteryPreject, Eddumailaram
pist., Modak. )

3. Onz cooy te mr.P,Nay23n 30, ﬂdvacataichr,, Hyrd,

4, Tna capy te Mr.N.R.Devaralj, Sr.CSSC.fMT., Hyd.
5. odne cepy te D.R.{3}, CAT-, Hyd. /

!

6, Ono duplicata c@py. f

/
‘ /
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